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 behave  like  this.  You  are  not  the  only  Mem-
 ber.  ।  have  to  allow  others  also.  Now  please
 sit  down.  Shri  Anbarasu.

 (interruptions)

 SHR!  ANBARASU  ERA  (Madras  Cen-

 tral):  Sir,  this  is  an  important  issue  regarding
 rise  inthe  price of  gold.  It  is  shocking  to  know
 that  the  gold  price  steeped  up  to  Rs.  5,020
 perten  grams,  for  the  first  time  in  the  history.
 The  supply  of  gold  to  the  bullion  market  had
 very  drastically  dipped  due  to  the  unprece-
 dented  spurt  in  gold  prices.

 12.51  hrs.

 (MR.
 DEPUTY  SPEAKER  in  the  Chai]

 In  this  connection,  |  have  a  small  sug-
 gestion  to  make.  The  travellers  should  be
 allowed  to  bring  gold  to  the  country.  The
 Government  should  allow  free  flow  of  gold  to
 the  country  of  course  with  collection  of  small
 amount  of  customs  duty,  either  by  gold  or  by
 dollar  so  that  the  reserve  of  gold  in  the
 country  will  be  increased  and  the  gold  price
 will  be  decreased.  This  will  help  in  preven-
 tion  of  smuggling  of  gold  considerably.

 ।.  therefore,  urge  upon  the  hon.  Finance
 Minister,  through  you,  to  formulated  a  policy
 to  permit  the  tourists  and  other  visitors  to

 bring  the  gold  to  India  by  imposing  minimum
 custom  duty  payment  in  the  form  of  gold  and
 in  dollars  so  as  to  improve  the  gold  reserve
 nd  also  to  reduce  the  price  of  the  gold.

 Lastly,  whenever  any  issues  is  raised
 here  during  zero  hour,  it  generally  -  ves
 unheard  and  unreplied.  1,  therefore,  make  an

 appeal to  you  to  get  the  issues  raised  on  the
 floor  of  this  guest  House  during  zero  hour
 examined  by  the  Government.  The  con-
 cerned  Ministers  should  give  replies  to  the
 Members  on  the  issues  raised  on  the  floor of
 this  House  during  zero  hour.
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 SHRI  BASU  DEB  ACHARIA  (Bankura):
 Mr.  Speaker,  Sir,  |  would  like  to  raise  a  very
 important  matter  which,  |  think,  will  get  the
 support  of  all  sections  of  this  House.  The
 Railway  Protection  Force  Association-which
 has  a  membership  of  more  than  75,000  all
 over  the  Indian  Railways-which  was  enjoy-
 ing  the  recognition,  has  been  deprived  of
 that  recognition.  This  right  of  forming  asso-
 ciation  has  been  withdrawn  in  the  year  1987

 by  enacting  a  law.  When  the  Bill  for  this

 purpose  was  introduced  in  this  House,  we

 opposed  that  Bill  and  even  at  the  considera-
 tion  stage  also  we  opposed  it.  But  that  Bill
 passed  and  the  fundamental  right  of  the
 Railway  Protection  Force  Association  has
 been  withdrawn.

 The  Committee  on  Subordinate  Legis-
 lation  of  this  House  has  also  categorically
 stated  that  when  other.Central  police  forces
 resorted  to  serious  agitation  in  1979,  the

 Railway  Protection  Force  men  did  not  resort
 to  any  form  of  agitation  for  redressal  of  their

 grievances  and  maintained  very  high  stan-
 dards  of  discipline  and  good  image.  That
 Committee  has  categorically  recommended
 for  restoration  of  the  recognition  of  this
 Association  of  Railway  Protection  Force.
 Two  Members  of  the  Congress  (1)  had  also
 made  demand  in  this  regard,  on  the  floor  of
 this  House.  One  of  them,  Shri  Kumaraman-
 glam,  is  now  a  Memberd  of  the  Council  of
 Ministers.  He  and  Shri  Harish  Rawat  held  a
 demonstration,  they  staged  dharna  and  we
 all  sections  of  the  House  supported.  (Jntrrup-
 tions).  Then  the  then  Raitway  Minister,  Shri
 Janeshwar  Mishra,  came  and  stated  that
 decision  was  already  taken  by  the  Cabinetto
 restore  the  recognition  to  RPF  Association.
 Sir,  up  till  now  the  decision  has  not  been

 implemented.  There  is  serious  resentment

 among  these  RPF  personnel.  When  IPS
 officers  have  been  trying  to  form  an  Associa-

 tion,  then  why  these  Railway  Protection  Force

 personnel,  who  are  the  railwaymen  and  not
 the  Armed  Forces,  are  debarred  from  form-

 ing  an  Assocition  and  their  fundamental  right


